IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:$ HYDERABAD
BENCH: AT HYDERABAD

0.A,NO.1586/94. Date of Judgment: 30.12.94

BETWEEN: )

S.RAVI KUMAR .o APPPICANT‘
AND

1, The General Manager,
Hyderabad Telephones,
Hyderabad.,

Z. Un fhgi -
R-2 ed). .o RESPONDENT

COUNSEL FOR THE APPLICANT: SHRI G.VENU

COUKRSEL FCR THE RESPONDENTS: SHRI N R,DEVRRAJ,
Sr.CGsC -

CORAM:

" HON'BLE SHRIX JUSTICE V.NEELADRI RAO, VICE CHAIRMAN

HON'BLE SHRI R.PANGARAJAN, MEMEER (ADMN,)

CONTD.. .
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Na 1586/94.

JUDGMENT

(A8 PEZR HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN. )

Heard Shri G.Venu, learned counsel for
the applicant and Shri N.R.Devaraj, learned standing

counsel for the respondents.

2. The applicant claims to have been in casual
engagemant under R-I from the year 1983 till
31.3.1991. Thereafter he became sick and hence he
was discharged from service. He recovared and
becams Tit ffom Novemper 1993, Thereafter, he

was not reengaged. He, thereforé, pravs that he

may be reengaged and his services regularised as

Lineman under R-I.

3 “he learned standing counsel for the
respondents submitted’tgag when the application
came up for heariné%gthe respodents #se consideries,
feengagement of the applicant in preference to
freshers and persons with less length of service
after verifying serviceggéfeéﬁéea%es 2s given in

the QA. The learned counsel for the applicant

submits that he also would be satisfied if such

_a direction is given to the respondents to reengage

the applicant. In the light of the above stand

contd, ...
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To

taken by both the learned counsel, we diSpose off
the applicaticn directing the respondents to.
reengage the applicant after verifying the

service particulars, as and when work is avatilable
in preference to freshers and persons with less
casual service than the applicant, TIf the appli-
cant is reengaged in pursuance of this order, none

witd Dbe retrenched.

4. the QA is ordered as above at the admission

stage. NO costsv/

(R.RANGARAJAN) (V.NEELADRT RED)
MEMBER (ADMN.) VICE CHATIRMAN

DATED: 30th December, 1994,
OCpen court dictation. ‘ /L1'
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copy to Mr.G.Venu, Advocate, 3-6=779/6
‘1st Floor, 14-th street, Himayatnagar,Hyd.
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copy to Library, CAT.Hyd.
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© . Dismissed for default,

P No order‘as to costs.
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